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IN THE CENTPAL ADMINISTRATIVE TR IBUNAL,

JAIPUR BENCH, JhIPUR (;é)
. & . e
* %K

Date of erder: 29-2-1296¢

RA Re, 1/95 (03 No, 509,/89)
VA Ne. 19/95 (RA e, 1/95)

Unien of Indil anl others oo Petitieners
Versus

Gopal Lal Saimi e+ Respondent

Mr, U,D,Sharmd, Ceuncel fer the petitieners

Mr, P,V,C2l13, Ceuncel fer the Respordent

CORAM: |
HON' BLE MR, GOMPAL FRISHRA, VICE CHA IRMAN
HON'BLE MF., O,P.SHAR!A ADMINISIRATIVE MEMBER

ORDER

PEF. HON' BLE MR, GOPAL KRISHNA, VICE CHAIRMAN

This is @ Review fbﬁitign filed By the Union of _
Iniia 2pd 4 others under Rule 17 of the Central Adminis-
Er?pive Tribunil (?ruaedure) Rules,_1987; sealking &
review of the erder Ipilssed. in CA Ne, 509/&".9 dated

28-4-1%94 in respect ef the respordent Shri G.L.8aini,

2, We hive heird the ceuncel fer the petitieners &nd
the ceuncel fer the resperdent. We hiave perused the

recerds,

3. The learned ceunsel fer the patitieners his urged
that vhile werking eat the entire pesitien in terms

of the decicien in OA Ne. 509/82 ddcided en 28-4-94,
it was disceversd that the cice ¢f the respendent
(@pplicant Ne.4 in tha aferesaij OA) had heen censidered
for premotisn te the cidre of 5.S.G. by the D ,P.C, on
3-9-77 ilongw;th ether ipplicints in the éiid OA
Mt he was feund unfit fer prometien. Theredfter, the
respondent was feunl fit fer prometion te the L.S.G.
cadre and en the recommendatiers ef the Depirtmentdl
Premeticn Committee, he was premeted te thit cadre

on 3-7-20 vide Ann,RA/3 dited 3-7-80 but the aferesaid
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Premetien was refused by him, It is dlse stated by
the petitioners that,sipcehthe presemt respondent
was feund unfit fer prometien en 3-9-1977, he was
net eligible for the grant ef the benefit of netiendl
fixatien ef piy in the‘LQS.G. eddre with reference te

his junier, whe was deuﬁ@"geifsuitihle for premotien

By the D.P.C., on 3-9-1977, These fagts by due
exercise of diligence éoul& hive been breught to

the netice of this Tribunal er shculd hiave been
citegericidlly stated in the reply of the petitieners
to the QA in questien., Not disclesineg these facts

4t the relevidnt peint ef time till the OA was findlly
dispesed ef en 284-%4, dees net furnish any greum

te interfere with the impugncd decisien by way eof
review, There dre ne justifiable sreunds falling
Within the purview eof orﬂe; xxxxvii Rule 1 ef the
Cede of Civil Precedure wiarrdnting @ny c;arificition/
review of the decisien. This review petitien is,

therefere, dismissed.

4, ®Rince the Review Petition has been dispesed of
on merits, the Misc, Applicitien fer condendtion of

deldy ecemes infructueus and is, therefere, dismissed,

(;&{\Yﬁ C}hwam
(0.P,8narma) (Gopald "KErishna)

Administrative Member 'Vice-chairmnn
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